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open court. 

CENTRAL 1tOMINISTRATIVE TRIBUNAL, ALLAHABAD BEl~H, 

ALLAliABAD • 
• • • • 

original Applicdtion ('1:). 1590 of 1999. 

t his the 6th day of March• 2003. 

HON' BLE MRS. MEEkA CriliIBBER , MEMBER(J) 

Cintamani Mahapa tra, S/9 sri R.K. Mahapatra, R/o 12 MES 

Cornpound , Allahabad. 

Applicant. 

By Advoca t e : sri B.B. Sirohi. 

versus. 

1. union of India through secretary, 1inistry of 

Def ence, South Block, J~ew Delhi. 

2. Engineering-in-Chief, B.-in-cs Branch, Arm¥ Head-

quarters ~10 DHQ, New Delhi. 

3. Chi e f Engineer , c entral command, Lucknow. 

4 . E.E. Garrison Engineer (west), Military Engineering 

Service, Allah a bad. 

Respondents . 

By Advoca te : sri p. Srivastava for Sri s . Chaturvedi 

0 k D E R (ORAL ) 

By this o. A., applicant h as sought the following 

relief ( s) : 

l 

II (1) '!ha t the r espondents may be directed to fix 
the pension of t he a pplicant in tt1e r evised I 
pay-sca le i. e . ~.4500-~000 and pay the 
difference of pay 1.1.1996 to 31.7.1997 comput 
-ing the all pens ionary/retirement benefits. J 

(11) - To pay the full and fina l pensionary benefits r 

i. e . GPF, Gratuity, Leave Enca shment and other 
anamolies which are due after h1s retirement 
with 24% interest. 

(iii) --------

· (iv ) --------." 

2 . In the Counter, the respondents have stated that 
I 

on the basis of t 11e pay-scale admiss i b l e to t tie applicant, 

his pension was fixed a t ~.5200/- and accordingly all 
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the pensionary benefits have also been released. 'lhe 

details of the amount released to the applicant are as 

under : 

"G.p. Fund: 

An amount of Rs.la.100 s~anding in the credit of 
applica nt has already been released and paid. The 
applicant was asked to render the details of 
Rs.56000/- staned to be discrepancy in GP Fund which 
he has not done sofar and. therefor~ . no action can 
be tciken. 
pension: 

The applicant has been granted pension ~ Rs.2600/­
p.m. vide PPO NO. c/corr/Engrs/07653/99. 

commutation Value : 

The applicant has been sanctioned Rs.96954/- vide 
PPO NO. C/Engrs/07804/99. 

Leave Enca shment : 

A Supplementary bill for ~.48390/- was prepared and 
passed for ~.31008 by audit authority. An amount 
of Rs.16000 towards L'IC advance drawn by tile applican 
-t was adjusted from this Bill. r~o further balance 
is due to the applicant. 

Retirement Gratuity: 
. --

An a .nount of Rs.126423/- already released and paid 
vide PPO No. C/Engrs/07804/99. NO further amount is 
due to the applicant. I 

CGEIS : 

An amount of Rs.8350/- already b een passed and paid. 

conveyance All0\'1ance : 

The applicant has been asked to submi.t details of 
Rs.5000/- claimed by him. but he has not submitted 
and details sofar." 

They have further specifically stated that it is 

wrong to alleg e thdt pension or gratuity or other 

r e tiral b enefits have been withheld by the answering 

respondents. They hav e also submitted that as on the 

day. all the retiral benefits including GPF. pension. 

Leave encashment. Gratuity. CGEIS etc. have been 

rel&ased. As regard~ conveyance allowance. it is stated 

by tl'1 e r e spondents that tlie applicant haS... been asked to 

submit details of Rs.5000/- as claimed by him. but till 

da te. he has not submitted any details, as such he is not ; 

entitled to get any conveyance allowance. In view of the 

f acts stated by the r espondents. they have submitted 

t hat t he o.A. :nay be dismissed with costs • 
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The applicant has. however. pointed-out in the 

Rejoinder that there are certain discrepencies in the 

a .nount given to him. which are mentioned in para 14 

of the Rejoinder affidavit. 

4. '!he r espondents in their supplementary counter 

affidavit have stated that the applicant has not 

implea"ded the relevant party in this case inasmuch as 

CCDA. Fund. Meerut h a s not been impleaded as respondent 

in the present c ase . who alone is responsible for 

maintaining tl'1e Fund account. 

. 
5. In view of the arguments advanced by both the sides 

and the positionltat ?Vnerges in the present situation. I 

think that this case can be disposed off by giving a 

direction to the applicant to make a fresh representation 

to the appropriate au thorities within a period of four 

weeks from the da te of receipt of copy of t his order 

stating therein his grievances and ~e states that 
~....:,*. t-o ~ 

there are certain discripencies .:ii& · the amoun~ 

paid to hiin. rncase. t he a 1)p licant gives the said 

r epresentation within t he stipula t ed period of time. 

the r esponden t s shall pass a detailed and reasoned order 

thereon within a period of four months from the date of 

receipt of such representation. 

6. wi th the a bove directions. the o. A. stands 

disposed off with no order as to costs. 

• 

MEMBER(J) 

GI R ISH/-
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